
Developmeal of Colony in Kh~m Karan 
District 

·535. SHRI GADlLlNGANA GOWD : 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS. 
HOUSING AND URBAN DEVELOPMENT 
he pleased to state: 

(a) whether an amount of R,. 35 lakhs 
was allo~ated for the development of a colony 
in the district of Khem Kar.tn to resettle 
displaced persons a~ a result uf la~t Indo·I'ak 
conflict ; and 

(b) the amount ~pent hy the end of I%X 
thereon and the progress achieved " 

THE MINISTER or HLALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DE\'LLOI'MLNT 
(SHRI K. K, SHAH): (a) A 5eh,me for 
the cOll5truction of a <:omplex uf puhlic 
building5 and alsu uf a residential colony at 
Khem Karan, estimated to Lost Rs. 3." la~h, 
has been approved by the Guvernment of 
India. 

lb) Upto the end of September, 1968, the 
State Government had spent a sum 01 
Rs, 12,42,b?5 on the Llll"truLlion of the 
public building complex. The State Govern-
ment eXIled to Lomplete this work by the 
end of the rurr.nt financial year. 

Income Tax and Weallh Tax Ca.es uf 
Ruins 

·536. SHRI MADIlU L1MAYE: Will 
the (Minister of FlNANCL be pleased to 
state; 

(a) whether he has received any reply 
to the detailed letler which he had wrilten 
to a Member of Parliament about the Wealth 
tax and Income-tax cases against Radha 
Krishna Ruia and members of his !',unily ; 

(b) if so, the main points raised in the 
rejoinder letter by the said M.P. ; 

(c) whether any proceedings, c, iminal or 
otherwise, have been started against the 
Ruias as demanded by the Member; and 

(d) if not, the reasons therefor '! 

THE MINISTER Of STATL IN THE 
MINISTRY OF FINANCE (SIJRI r', C. 
SETHI): (a) Yes, Sir. 

(b) The main points rabed in the letter 
arc given below: 

(i) whelher the jewellery .ci.wd a t the 

Written .4nlwt" ~o 

time of the search was properly 
valued and its acquisition properly 
explained; 

(ii) whether the valuation of shares of 
limited companie~ was properly made 
for wealth-tax asses~ment purposes ; 

(iii) whether speculation lusse~ in the 
ca,e of Mis Ram Narayan & Sons 
(p) Ltd. were allowed for proper 
reasons ; 

(iv) whether the a~~essments from the 
assessment year 1946-47 can be 
re-opened if the concealment of 
income is more than Rs I. lakh ; 
and 

(\') whether t he Government would 
undertake a !"osceution against the 
Ruias. 

tc) and (dl. As a r<5ult of the raid, it 
was proposed to launch criminal proceedings 
in resped ('" the \\ealth·tao' assessment, 
because it "as found that jewellery 10 the 
e"tent 01 R, .. 1,05,411/- had not been dis. 
dosed in the \\ealth·ta~ return. Considering 
ho\\ever. the wealth disclosed and the wealth 
concealed, it was felt that it might not be 
po>sible to e,tabli,h deliberate concealment 
in re~pcct of a sum of Rs. 1,05, 411/-. The 
ofTen,'e was, therefore, compounded on pay-
ment of a compo,ition fee of Rs. 2,12,000/-. 
Thl> was equal 10 200% of the value of the 
undisclosed jewellery and about 80 times of 
the wealth-tax ,ought to be avoided. For 
con~ealment of income, necessary Ilenal action 
is being taken, Steps are also being taken 
for levying penalty for concealment of wealth. 

As regards bogus speculation losses 
incurred in the case of M /s Ram Narayan & 
Sons (P) Ltd" there was a seltlement 
previously in that case and as the losses 
related to assessment years prior to 1952-53. 
it is not possible under the low to reopen 
any of those assessments after the lapse of 
16 years. The assessment for 1949-50 has 
however been reopened in view of the finding 
of the Tribunal in another case. Such a 
linuing has enabled the Department to take 
aetion in ~pite of the lapse of 16 yellr period, 
There was no such Tribunal's finding available 
for any of the other years. 

Divrrsion of Ccnlral Funds by Rajasthan 
G,ncrnmcnl 

·537. SHRI MEETHA LAL MEENA : 
Will the Minister of FINANCL be "Ieucd 
to slate: 

(a) whether it i. a fact that \be Ilaja$tban 
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Government propose to spend the funds 
received from the Central Government for 
drinking water scheme in Rajasthan for the 
current year on some other projects ; 

(b) if so, whether Government's permis-
sion to use the funds earmarked for drinking 
water scheme for other projects has been 
obtained ; and 

Ie) if not, Government's reaction thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): <a) No, Sir. 

(b) and (c'. Do not arise. 

Fertilizer Project, Mangalore 

·538. SARI RANJIT SINGH i 
SHRI SRINIBAS MISRA: 
SHRI SURENDRANATH 

DWIVEDY: 
SHRI S. M. KRISANA : 
SHRI S. KUNDU : 
SHRI J. H. PATEL: 

Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pl.ased to state : 

(a) the progress made in establishing the 
Fertilizer Project in Mangalore, Mysore; 
and 

(b) if no progress has been made the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND METALS 
(SHRI D. R. CHAV AN): (al and (b). The 
licensee has furnished revised financing and 
foreign collaboration proposal which are 
under consideration. 

")~T l'I~i ~ ,,~ ii 'f6~ Rt.r IJ1 f~H" 
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ifi,{~ !fiT f'f'ifl<: ~ I 

C"ntral Assistance and Development of 
Calcutta 

"540. SHRI SAMAR GUHA: Will 
thc Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to state: 

(a) whether recently top-ranking traders, 
businessmen and industrialists of Calcutta 
met in several conferences and offered their 
help to CMPO project, provided adequate 
Central assistance is made available; 

(b) whether the Prime Minister during 
her visit to Calcutta during December, 1968 
discussed the problems of development of 
Calcutta with the representatives of the 
people and State Government; 

(~) the outcome thereof and action taken 
thereon ; and 

(d) whether Government consider the 
bsue of development of Calcutta as an urgent 
National Problem, which if remained unrc-
solved, is likely to endanger the economic, 
social and national life of Eastern India? 

HIE MINISTER OF HEALTH AND 
I·AMILY PLANNING. AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SIIAII): (a) The Government 
of India have not received any report in this 
regard from the Government of West Bengal, 
but bave seen press rcpt>1 ts of tbe readiness 




